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1./ 22.8.96.  Shd Man Mohan, the learned counsel for the
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dpqlicant o‘ '

Heard learnsd counsel for the épplicant on the
question of admission. Admit. Issue notices to the
respondents returnable within six weeks. Thereaftar,

the applicant shall have the liberty of filimm rejoinder

if any, within two weeks. List this case on 4,10.96 for
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3./ 12.12.96.  List it on 12.12.96 for hearing. \ -
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| Bice~chairman
4/12.12.96 ) l
Q”i%‘ Shri’ R.N.Sahai, counsel for theapplicant.
| On the request of counsel for theanrplicant,
'-Qﬁyzaf” . themse is adijourned to 06.02,1998 for hearing.
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| List on 17.10.1997 for hearing.
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(V.N.Mehrotra)
vice—Chairmanr <

List it on 26,12,1997 for hearing®‘ | o
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10/26,12,97 Since Bench is not available, case isg
.aajourhed to 23,02,1598 for hearing3\~
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List it on d.5.98 for hearin

(L.R.K. Prasad) (v

V.N. Mehrotra)
flember (A)
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12./ 8.5.98. Shri R.N.'Séhai, the counsel for the. applicag

The learned counsel for the applicant sthtes thOpowes
he has received copy of the W/S today. He prays for and

ist it a{
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is allowed four week's time to file rejoinder.
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on 24.7.98 for direction.

N

(L.R.K. Prasad) (V.N. Mehrotfa)
Member (A) -~ . . Vice-chairman
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13/24,07.98 W/s filed on behalf of respondents,

Applicant is allowed three weeks time to file
rejoinder. ‘ . :
List on 07.10,1598 for direction.
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applicant,'list'it on 3.6.99 for hearing. ;
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woné for the applicant. ‘
Shrl pP.Kumar, counsel for the pvt,
List on 18,12,1998 for direction.
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Member (A)
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Member(J)

As the pleadlngs are complete, list, on .
22, 03 1299 for hearing.
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As th@ Member (J) has not come to the office,

list it for hearlng on 15.4 99. 1‘:§.":
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None for the parties.

List it for hearing on 5.8.99 .
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19/5.8,1999 None for the parties, ~
NG |
- List it for hearing on 6,9.1999,

) ~o N ¢ Lakshm&m Jha ) ( L.R.K, Prasaqd )
’ MPS, e Member (J) Member (&)
20/6,9.1999 ' List it for hearimg on.7,1C,1999,

: ( Lakshmd}tha ) ( L.R. K, Prasad )
{ :

MBS,  Member (J) ' Member (A)

21/7.10,99  List it for hearing on 13.12.1999 ,
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22/13.2,1999 None for the parties, . R
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23/07,92.2060 For want of time, list it on 13,04,2000
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4.2000

the hear'ng is adjoumed

None for the parties,

24/13,04,2000
. - List it on-17.05.,2000 for heacing,

.28/ .17.5.2000,

'None appears on behalf of the applicant. The |

\ - S‘x:." Standing Counsal as Qoll as co"u.ln'sel for the pvt.
respondants are present. Let it be listed for haéring an
3.7.2000 on priority basis, I:r case nobody turns up

on behalf of the applicant, it will be dismissed for
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None for the applicant, |,
Shriq‘%x. Sinha, . Sr.8,C, for the respondents,
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— In terms of exder dated 17.5,2000, the
O.A. is dismissed for defan t. ('74‘\1
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